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Heard Mr. N. Rai, learned counsel for
the petitioner and also heard Mr. A. Moulik,
learned senior éounsel for respondent Nos.1, 3,
4,5 and 6 and Mr. SP. Wangdi, learned
Advoéate General assisted by Mr. J.B. Pradhan
I;.]ril.:-dJ Mr. Karma Thinlay, Ieazined Govt.

Advocates for respondent No.2. At the very

outset Mr. N. Rai, learned counsel submltted
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ﬂlat the. petitioner desires to withdraw thié
Dbetition-on the ground that this Court has no
territorigl juri;di‘g:i*:ion as the same vests upon
the Calcutta High Court. Mr. N. Rai, learned
counsel ~ha?d' madé‘é; prayer for allowing the
writ peftitljone_r fo approach the appropriate
forsm, ie. Caicutta“ High Court in the matter
which according to me the prayer is reasonable
and aeédrdingly, the petitioner is at liberty to
approach the approprigte Court  having
jurisdiction in the matte and in the meantime,

the statusquo with regard to the related search
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and seizure shall be maintained and apart from

that, ﬁfurther proceedings in pursuance to the
i |

related Notification No. PAN/GIR-12-M dated
13-11-2000 shall remain suspended. Tt is
further made clear that the petitioner shall

approach the appropriate forum/Court within

two months from today. With the above

observations, this case is closed as withdrawn
with liberty mentioned above.
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(N. Surjamani Singh
Chief Justicel(Acting)
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